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Advocate for  the Appl ican( 
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counsel for the applicant, arid Mr 
s4iAli,learnedsr.c.G.s.c for the 
respondents. 

The applicant was transferred 
from Q.iwahati to Agartala as a 
result of his being declared sur-
plus. After joiningAgartala he 
has been making representationg 
for a posting in Guwahati. The 

last representation was submitted 
by him on 14.7 .1997. There is. no 
ground for scrutiny and adjudica- 
tion by this Tribunal on this 
matter as at present. However, the 

• , application is disposed of with a 
• 	direction to the respondents to 

dispose of the representation dated 
14.7 .1997 submitted by the appli-
cant as early as possible and at 

* any rate within a period of 3 
months from today. 

The application is disposed 
of in terms of the above order. 

Copy of this order may be 
furnished to the counsel of the 
parties. 
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